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I.T.A. No. 1120/K01/2023
Assessment Years: 2014-15
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sTfiATfT/ (Appellant) T/ (Respondent)

Assessee by : | Shri Sushil Kumar Pransukha, FCA
Revenue by : Shri Rakesh Kumar Das, CIT, D/R

g7ars i ar@/Date of Hearing :  30/01/2024
T & air@ /Date of Pronouncement:  29/02/2024

AM/ORDER

PER DR. MANISH BORAD, ACCOUNTANT MEMBER :

The above captioned appeal is directed at the instance of the
assessee against the order of the learned Commissioner of Income Tax
(Appeals) - 20, Kolkata, (hereinafter the “1d. CIT(A)”) dt. 24/08/2023,
passed u/s 250 of the Income Tax Act, 1961 (“the Act”) for the
Assessment Year 2014-15.

2. At the outset, the 1d. Counsel for the assessee submitted that he is
not pressing this appeal. The assessee has also filed an application dt.
30/01/2024 via e-mail to this effect, print out of which is kept on

record. Accordingly, this appeal is dismissed as not pressed.
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3.  Intheresult, appeal of the assessee is dismissed.

Order pronounced in the Court on 29t February, 2024 at Kolkata.
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JUDICIAL MEMBER ACCOUNTANT MEMBER

Kolkata, Dated 29/02/2024
IR

araer #ir wiaferfe srfe/ Copy of the Order forwarded to:
TfeTeft / The Assessee

Tt / The Respondent
HEfId SMAFT S / Concerned Pr. CIT

ATFT AEH (AT / The CIT(A)-
faarf afafafer | smaex enficha eiff@vor, Fier=TaT/DRITAT, Kolkata,

ME FTE/ Guard file.

A

STLTATY/ BY ORDER
TRUE COPY

Assistant Registrar

AT el erfaeRTr
ITAT, Kolkata



